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Process for Corporale Persans) Hegulations, 201

PUBLIC NOTICE

Pursuant to Hon'ble NCLT, Chandigarh Bench order dated 18.03.2024, In the matter of 1.

FOR THE ATTENTION OF THE CREDITORS OF TRIKALP LAMINATES INDIA PRIVATE LIMITED

Mama of Comporate dehbar
Uate ol Incorporation af Eﬂll‘.‘-‘.‘llﬂlﬁ& Person

Authorty Under Which Coeporate Person s
Incorporabad’ Regishered

4. |Comporate Mentity Mumber / Limited Liability
klentity Murnder af Garparate Parson

Trikalp Laminates India Privale Limifed
February 10,2017
Regisirar of Companies - Diethi

("' STRESSED ASSETS MANAGEMENT BRANCH: DELHI (DP 13208}

sanara Bank . .

1'1Tl1'u' TEN m @ A Gureserrrert of i Urearinking C-34, 3rd Floor, DDA shopping-cum-Office Gomplex,
Opp Mool Chand Hospital, Lajpat Nagar, Delhi-110024

Phone: 011-35T05069

Classifieds

STRESSED ASSETS STABILISATION FUND 2.

Vis 3

SH. SUMEET JUNEJA (Personal Guarantor, Mis Krishna Engineering Works Limited)
[N CP {IB) Na. 104{CH)2023

— PUBLICNOTICE™

SALE NOTICE U202190L2017PTCI12696

—FUBLIC NGTICE E-Auction Sale Nofice for Sale of Immovable Properiies under the Securitisafion and Reconstruchion of Financial Assets and Mext date: 30.04.2024 5. | Address ol the registensd office and Princial | House No.22 19 Flsor Block F PR1.-22. Secter 3,
oyt pebotal it fak it Enforcement of Security InterestAct, 2002 read with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002 Publication is being issued 1o respondent as per the directions of Hon'ble NCLT, Office {If Any) Of Larparate Parson Rohini, Horth West, Delhi, India, 110085
e . eatira 1. Motice is hereby given fo the public in general and in particular to the Borrower (s) and Guarantor (s) that the below described Chandigarh Benchin CF (IB) No. 104{CH)2023 B. L“ﬁ';?;g?ugg‘-tgp'wﬂ'"E'"ldm in respect af | April 09, 2024
S A, ok i i immovable properties mortgagedicharged to the Secured Creditor, the Symbolic possession of which has been taken by the Respondant : _ 7. |Estimated date of ciosure of maoivancy | October 06, 2024
Tehai & District Gharmbad, U P, who ao- Authorised Officer of Canara Bank will be sold on “As is where is”, “As is what is”, and “Whatever there is" on 29.04.2024, Name of the Respondent | Addresses available with RP resolution process

wred wos Eake Desd . 250800120 Doo
Mo GEA) jERH-Ghaziabad | exeouled by K
Faf Kishore All persens ane hereby Infonmes
mal abovs mandondd rensar wan i sel the
sadd propany iy A parson who inbEnds 10
obbain kan dom oo chend agsing s eaid
oty ¥ oanphosly hag ey objeslioniE
e e rermaraiip of abres owne e The
said property. i salsimorgagedinaton, &
oy other objediiors, kindly inform e under-

I'l'-IB $ha1u Khanna
|EE?"|F'.I5. O AP-POIEA 7201 F-21 811523

S TR A LT e e g IT LY YT e T

Address: A-169, Vasand Wihar, Mew Delhi-110
057 Incia. E-Mail: SKHANNAGLLCA, NET
Address; Luthra & Lufhra Restruecturing and

Insalvency Advisors LLP
A6, Vasard Vikar, Mew Delhi-110057, India

Mama and registrafion number of the
Fisolvency prolessional acing as inteam
.I'EEI'JLI'|I|:|I'I E_rD|F55IE-I'H| N
.ﬂ.lﬁl’.‘llﬂﬁﬂ- i]l'r‘.‘l e-mail of the ﬂlﬂ’lr'l‘ "ESI'.‘rIJhlIIII
professional, a5 ragisiered with ihe Board

10. |Addrass and e-fmail 1o be used for
comespandence with the interim resofution
professional

1. H.No, EH-58, Ladowali Road, Jalandhar-144001, Punjab 8.
2. B-3, Focal Point, Ladowali Road, Jalandhar-144001, Pungab)

In the above titked case, RP is directed 1o file an afidavit of service staling after serving| |8,
copy of the report 1o Mr. Sumest Juneja (hersin Personal Guaranior). However, the
respandent could not be served Copy of Report and NCLT order dated 18,03.2024through
spead post al his available addresses. Therefore, RP is seeking mode of Public

for recovery of Rs. 6,67,74,282.24 (Rupees Six crores Sixty Seven lakh Seventy Four thousand Two hundred Eighty Two hir. Sumeet Juneja

and Paisa Twenty Four only) is due along with further interest from 01.07.2018 and cost etc due to SAM BRANCH of
Canara Bank from M's. VIKAS INDUSTRIES reduced by any recovery made so far.

Details and full description of the immovable propertylies with reserve price and earnest money to be deposit at the
time of bid (There are no known encumbrances on the below properties as per the knowledge of the bank):

Kandhari and Smt. Rama Kandhari W/o Late Sh.
Ramesh Kandhari both R/o 38 Gagan Vihar, Delhi
-110051, have misplaced their few property
documents i.e. General Power of Attorney,
Agreement to sell, Special Power of Attorney,
Will Deed dated 29/10/2004 of Flat No. C3/517
Milan Vihar CGHS Itd., IP Ext, Patparganj, Delhi-
92, executed by Adarsh Kumnar Verma to Manju
Saxena, They tried their best attempts but said
property GPA, AGREEMENT TO SELL, SPA
and WILL are not traceable.
applying for duplicate of the same. If found or for
any objection, they may Convey to concerned
within 7 days of this publication.

VIKAS SOOD (Advocate)
Enrl. No. D/2735/2009
B-37, Defence Colony, N.D.-24

3:30pm.

Now they are

knowledge of the bank.

"IMPORTANT"

acceptance of adverhsmg
copy, itis not possible to verify
its contents. The Indian
Express (P) Limited cannot

make necessary inquiries

or otherwise acting on an
advertisement
manner whatsoever.

Date: 10.04.2024
Place: New Delhi

Bidder has to make due difigence & physical verification of the property with regands to titke,
subsequeant to submission of bid shall be enfertained by the bank.
* The Earnest Money shall be deposited on or before 26.04. 2024 till 05:00 P.M.
* The property can be inspected, with Prior Appaintment with Authorised Officer, on 24.04 2024, between 11:30 am to

AUTHORISED OFFICER CANARA BANK

extent, area, dues etc. Mo claim

* Qutstanding dues of local Bodies, Government etc (Property Tax, Water sewerage, Electricity bills etc: Not in the

* One SA has been filed by the party (SA297/2023) in DRT-3 Chandigarh, where he has contested the sale of property sold
Sdr- earlier by Canara Bank and prayed for restraining the bank from taking the physical possession of the above mentioned
properties and selling the same by way of E-Auction. There is no restrain order.
For detadled terms and condibons of the sale please refer the link “E-Auction” prowvided in Canara Bank's websile
{hittps=/fwww.canarabank com) and service provider website hitps:/indianbankseauction.com or may contact Authorsed Officer,
SAM Branch of Canara Bank , C-34, lIRD Floor, DDA Shopping Complex, Opposite Moolchand Hospital, New Dedhi - 110024, Ph,
Mo.-011-35T05069, BATIRTZ232 B3T9487T068, 9313551557 during office hours on any working day.

in any

THE

DALY,

Manager to Delisting Offer.

Equity Shares,

A

Link Intime India Private Limited
hér. Ajit Patankar

firaniatesavess.cum

Website: waw linkinbme.co.in

DFM Foods Limited
flr. Mkl W athr
Chief Financial Officer
[¥FM Foods Limited

Ted: 91-0289735621
Email; dimidimfocds. com

SEBI Registration Number: INROOOD04058

143, 1st Flpor, Kilokari, Rimg Foad, Ashram, New Delhi - 170014,

C-101, 1st Floor, 247 Park, L.B.5. Marg, Vikhrofi (\West), Mumbas - 400 083, Maharashtra, India
Contact Person: Mr. Ajit Patankar; Telephone: +91 810 811 4548
E-mail: dfmfoods.defsting@iinkintime co.in

2022 (IPA%), the detailed public announcement dated December 3, 2022 and published on December 5, 2022 (Detailed
Public Announcement’) in (i) Financial Express (English, all ediions); (4} Jansatla (Hindi, all editions); {m) Navshakti
(Marathi, Mumbai edition) (collectively, the “Newspapers’), the [etler of offer dated December 5, 2022 (“Letter of Offer”), the
post affer public annowncement cum publc announcement for counter offer dated Decemnber 20, 2022 and published in the
Mewspapers on December 21, 2022 (‘Post offer PA cum PA for Counter Offer”), the counter offer public announcement
dated December 22, 2022 and published in the Newspapers on December 23, 2022 ("Counter Offer PA"), the counter affer
letter of affer dated Decamber 22, 2022 (“Counter Offer Letter of Offer”), the past offer public announcement daled January
1, 2023 and published on January 12, 2023 in the Newspapars ("Post Offer PA’), the Exil Offer Public Announcemend
dated March 16, 2023 and published on March 17, 2023 in the Newspapers ['Exit Offer PA™) and the Exil Offer Letler of
Offer dated April 03, 2023 ("Exit LOF”), This invitation to Residual Shareholder of the Company is being issued by Al Global
Imvestments (Cyprus) PCC Limited (“Acquirer") along with Al Darwin (Cayman) Limited ("PAC"). JM Financial Limited was

1. This iz toinform all Residual Sharehclders that the Equity Shares of DFM Foods Limited [*Company”) has been dedisted
and irading in the Equity Shares of the Company has been discontinued with effect from March 28, 2023. Deligling of the
Equity Shares means that they cannot be traded on the Siock Exchanges andior any other slock exchange and a fiquid
marked for trading of the Equity Shares will no longer be avadable.

. In terms of Regulation 27(1)a) and all other applicable reguiations of the Delisting Regulations, the Acquirer and PAC
had imvited the Residual Shareholders to avail the ext oppartunity during the one-year exit window after defisting of

. Residual Shareholders who had not tendered their Equity Shanes in the Delisting Offer, ware allowed 1o fander their
Equity Sharas to tha Acquirer at the Exit Price of INR 467 during the Exit window, i.e, from Apel 05, 2023, to April 04, 2024,
subject to the tarms and conditions providad in Exit LOF, Subject to fulfilment of the terms and conditions mantionad in
the Exit LOF, the Acquirer shall make paymant within 10 working days from Apel (4, 2024 only to those Residual
Sharehoiders who have validly tendered their Equity Shares by following the instructions et out in the Exit LOF and
raceipt of demat Equity Shares in Special Depository Account (as defined in Exit LOF) or recaipt of physical shara
certificatas (along with duly filled transfer deeds and Exit Appiication Farm) by Registrar to the Delisting Offer. Please
note that the Acquirer resarves the right to make the payment earlier.

. Ifthe Residual Shareholders hawve any quenes in retation to the sale of their Equity Shares, including those who could niot
avail exit opportunity during Exit window from Apnl 05, 2023, to Apnil 04, 2024, such Fesidusl Shareholders can reach oud
to Link Intime India Frivate Limited and / or OFM Foods Limited at the contact details mentioned below:

8. A follow up communication for the quarter ended March 31, 2024, has already been sant to all the remaining Residual

Shareholders i compliance with Regulation Z7(1)(b) of the Delisting Reguiations
All other terms and conditions of the Delisting Offer as set forth in the [PA, Detailed Public Announcement, Letter of Offer,
Post Offer PA cum PA for Counter Offer, Counter Offer PA, Counter Offer Letter of Offer, the Post Offer P& Exit Offer PA and
the Exit LOF ramain unchanged. This public announcement is also expectad to ba available on the website of the Company

Flace; Mumbai

Acllaerors 09

D T e e Sino |Description of properties Typeof | Reserveprice | Earnest money Announcement to serve notice of Next Date of Hearing to Mr. Sumeet Juneja (Personal E-Mail: TLIPL RPGELLCA, NET
Wumar & sssciatus (ads ?‘J'pli"“r]'e."ﬁ".'” possession fixed o be deposit Guarantorio Mz Krishna Engineering Warks Limited) 11. | Last dats for submissson of claims April 23, 2024
el krakagal coves By 0118111363738 (Amt in Rs) (Amt in Rs) Orders dated 18,03.2024 passed in CP (IB) No. 104{CH)2023, in the mafter STRESSED| |12 Elafsns al c;;gr;u&s. il any, gwjnr nlaulsx_} E‘Jﬂ] I-1;3|| A
T T AT EE A : - = - ] | SUb-5ECin Seciun +_ ASCariin
PUBLIC NOTICE 1. |Indusiriel Land and Building al Plat no K- 117 measiring 300 Square Yards Phase-|  Symbolic | 1,18,14,000- |  11,81,400)- ﬂ:g?s STABILISATION FUND vis Mr. Sumeet Juneja, canberefered althe link given] | | i interim resolusion professional !
fjs i for the Tnformation to Generdl W, Focal poind, Near Sharu 3teel, Ludhiana, PIN-141010 Leasad inthe nama of | Possession ] p 13. | Names of Insalvency Professianals identified to [ NA
Public that my client Sangeeta Aggarwal M,wlkagﬁﬁmm e through (Prap: Sh. Yikas Likhi 10 Late Sh. Raibir Likhi) https:iincit.gov.inigen_pdf.php?filepath=/Efile_Documentincltdocicasedoc/040411 a1 as Authorised F:iaramﬂuvem creditoes in
W/oLaFeManOJ KumaIR/c 171, Sector-21 L : Q ! F' Lol : Jﬂ ' 4 “_ |:| 4 9 n 2 u 2 3 I| 0 4 | ﬂ d ! E h I | l|' u 4 d L a class (Threa names tor each |:|;|55:|
A, Faridabad, Haryana, inform that her Eeumnr Interest [D: 400010562529 & Chall 004 1?12145???3?59;3“;5;““‘559:# |::|.1EI:|:-IIH:E ® L 14 |'.;|'| Falevant Forrms and M&
husband was no more, flat no D-501, VVIP . . : d aﬂgﬂ'__ > + 1 -
. [ 8 . . ;
e o e, e T i e e e e e L e The undersigned can be contactd fo any clarficaton and seeking Copy o repartfled| | |¥ Dol o suonies epresenathes
client's name by Greater Noida Authority. G : Lo ks % under sechon 9% of the IBC, 2016 o | [Biotice is hessby given that te National Company Law Tribuna has orered M commencement |
My client Selling this flat to another person. "?'m_E‘:‘d WS Vikas Indusines Mg {Prop: Sh. Vikas Likhi 510 Late Sh. Hﬂ]h"r ; St.l- af a carparata iI|r15g:.1I'.||-nr, raspiution prn-:uﬁ'ap-;]‘ # Trikalp Laminaies India Privale Limiled an
If anyone have any objection may convey to |_|H"||:| semlw |nlm5‘t |E: mﬂ1 ﬂﬁﬁmg HEpBI‘u:IEI Kumar Jain April 09, 2024,
concerned within 7 days of this publication. (Wil be sold together) (Regn No.IBBIIPA-D01IP-PO0543/2017-18/10968)| | The creditors of Trikalp Laminates India Privale Limited, are heredy called upan to submet their
Sd/- h : ; ; claims with preal an or bedoes April 23, 2024 1o the inlesim rasolition pralessional at Ihe address
Anit Saxens 2. | Allthal part and parcel of Residenbal property bearing no MC No.B- Symbolic | 121000000 |  12,10,000- Resclution Professional in the matter of| | rionad against antry o, 10
Advocate X131 B 4111121 ad ing 418 57 vards. wasika no 4576 dated Possessi PG to Krishna Engg. Works Limited | | The financial creditors shall submit their claims with proof by efectronic means anfy. All oiher
Address: SF-205, 2nd Flodh WITT1MEAlTT]al ) mEasuring 415 59 yarss, Weska no 410 aled session 3 53, creditors may subrmil the elaims with proaf in persan, by post o by elecironic means.
e Date: 12.04.2024 Email id: KRISHNAENGGPG@GMAIL.COM
City Plaza, Sector 4, Gaur City, 2051955 and wasika no 17093 dated 25119094 sifuated within Haibowal R E ; A financial cradior belonging ta a class, as Ested against the enry N, 12, shall indicate #5 choige
Gautam Budaba N, UP 20131 Kalan, New Prem Nagar Steet No & Ludhana Dist Luchiana, Puriab, PIN- ok i gon oo TmRer TR ot nuihorsed reprosentalive o amor e tiree Wsolvency peafessionls fsted aganet ey
! okl Sy o ! et Mo, 13 to act as authorised reprasentasive of the class [EEBEIfg.' class] In Form GA,
141001, owned by Mrs Manita Lichi wio Mr Vikas Likhi and Mr. Vikas Likhi s'o Submission of false or misleading proofs of claim shall aktracl penallies. &d-
PUBETCNOTICE Fajbir Likhi. Date - April 11°, 2024 (Shalu I'thrnmfl]F
D Vo o s . Securty Inerest ID: 400010563161 L e

OST1ad S12T151c] afeh

Ll‘ pun]nb national bank

o YT T r.'1= name you can BANK upen!

A GOVERMMENT

BO-N4E, Connaught Circus, Connanght Place, New Delhi-114001 |P'I1:ﬂ11~2311l]-115:| E.mail: bo1346Epeb coin

HOM CWCERT, Ml

Date: 13-03-2024
Borrower
Mr. Dushyant Tyagi Sio Mangat Ram Tyagi and Ms. Pooja Tyagl Wio Sh. Dushyant
Tyagi, House No. K-215, Army Weliare Housing Organization Economy Apartment Vivek
Vihar Sector-32 Noida Distt. Gautam Budh Magar Uttar Pradesh-201301 Also at: Housea No.
33, Village Sulanpur Sector-128 Nolda Distt. Gautam Budh Nagar Uttar Pradesh-201301
Also at; Flat Mo, P-110, First Floor, Block-P Sactor-82 Noida Distt, Gautam Budh Nagar
Uttar Pradesh-2101301
ROTICE WIS 13{2) of the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act 2002
Reg NPA Account Mo. 184600NC00000930/cradit facilities (Housing Loan) avalled by
Mr, Dushyant Tyagi & Ms. Pooja Tyagi
You, Mr. Dushyant Tyagi & Ms. Pooja Tyagl, House Mo K-215, Army Welfare Housing
Organization Economy Apartment Vivak Vikar Sector-82 Noida Distt, Gautam Budh Nagar
Utiar Pradesh-2071301 have availed the following credi facility

punjab national bank

STl sielsict deb

i W

]

the name you can BARK upon!
BV u' W :

Branch Office Mid Enrpnral Elrm:h 1II.GE:| D:stlncllw ID: 419600,
Address: &-9. Connaught Place, New Delhi-110:001
E-mail hﬂmﬁgmh.m.in Contact No. 011-49300843, 9815185701

Diate: 13-03-2024
B0 DAYS NOTICE TO BORROWER

Mr. Dushyant Tyagi Sio MrMangat Ram, H, Mo, 55, Village Sultanpur, Sector-128, Noida, Disit
Gautam Budh Naegar UP-201317 -Borrower
Mrs. Pooja Tyagi Wic Mr. Dushyant Tyagi, H. No. 55, Village Sultanpur, Secior-128, Neida,
Disti Gautarm Budh Nager UP-201317 - Co-Borrower
Mr, Dushyani Tyagi Sio Mr Mangat Ram, K-215, Second Flaor, Block-K, Vivek Vihar, Sacior-
82 Mowda, Distt Gautam Budh Nagar UP-201 304 -Borrower
Mrs. Pooja Tyagi Wio Mr. Dushyant Tyagi, K-215. Second Floor, Biocs- K, Vivek Vihar, Sacior-
82 Moaida. Dist Gawlam Budh Magar U_P-201304 -Co-Borrower
[Hame and address of the borrowen|s) who has created security interest)
MOTICE WS 132) of the Securifisation and Reconstruction of Financial Assets and
Enforcement of Sacurity Interest Act 2002
Reg: Account No. 309200MC00000307)Cradit facilities availed by Mr. Dushyant Tyagi 3o

be held responsible for such _ i 5. | Facllity Limit | Balance sutstanding ~ Recorded | Total Outstanding | | Mr. Mangat Ram & Mrs. Pooja Tyagi Wio Mr. Dushyant Tyagi.
Fonients n%rforany loss o FOR THE ATTENTION OF THE RESIDUAL SHAREHOLDERS UNDER THE EXIT OFFER No. [;.E;r;n:;a#;s m;;,—;;?u;m ,:;ﬂn dﬂtef;':;;;;f You, Mr, Dushyant Tyagi Sio Mr. Mangat Ram & Mrs. Pooja Tyagi Wio Mr. Dushyant Tyagi

; 02 e . o 2 L ; : i :
G DFM FOODS LIMITED PPN |8 3 s 0 o 0
transactlcnswnh companies, 1. | Term Loan Rs Rs 1,68, 560067 Rs, 5547552767 [hlamE & address of the E-nrmwar] hava availed the following credit facilitios:
associations or individuals Corporate ldentification Number (CIN); U15311DL1993PLC052624 Mousing | 47,55.970+  53,78,083- 4 Siiethar Int. 5' = ." é:n Hf ....... U Hht.au:l
advertisinginits newspapers Registered Office: 149, 1st Floor, Kilokari, Ring Road, Ashram, New Delhi - 110014, e T |7 Al s
or Publications. We therefore Tel: +91-9289T735821; Email; dfl'l'll::@dfmfﬂ ods.com . : : T 3 = : = 1 H L Rs. 5820 . Rs. 70, 93-' 294 04 + ind i & ch f 01-03-2024
recommend that readers Website: www.crax.in KO 6 NS Py M WAME CETEgL AT IR, B ORI i ) SR as MR A e et S coo e T 2 LR T

Performing Asseton 280272024 as per Reserve Bank of India guidelines. (TiL) Total Rs. 70,93,234.04 + interest & charges we . 01-03-2024

Wi have damandadimacalled the enlire aubstanding together with inlerast and othar changes dua

i i Dear Residual Shareholder, Ly : Due 1o non-payment of -nE‘!&'inﬂnL'ﬂ'-ErﬂEL‘pmupEl dedt, the account’s hashave besn
before sending any monies . : R T i biaseaeabieste Sankuias, vife Intis (e U142 . = classified as Non-Performing Assetas per Reserve Bank of India guidelines
or entering into any This public adverisement shall be read n r.-:-nhnuajlun of and shall be réad in ':I:II'IIJI.II'II:t-‘:'I'I with and all capitalized terms used The amaount due to the Bank as on 13-03-2024 is Rs. 5547552/67 (Rupess Fifty Five Lakh Forty W have desadicaliclid Fie i cibiiondit oaiharati b araf i b s o
agreements with advertisers in this public nvitation shall have the same meaning as ascribed to it in the initial public announcement dated August 15, Seven Thousand Five Hundred Fifty Two Rupees and Paise sixty Seven Only) with further | | 0 0 Ebﬁ'fﬁ fal:iiilieﬁ. i I:JE:I S d.sre a0 ~IJET- “ﬁ E':J . E

interest wed, 28.02 5024 plus cost mcurredflo ke incumad il paymend in full ("herginaftar
rafarred 1o as secunad debil®)

To secure outstanding under the abowe said faciliies, you have, inter alia, created security
interest in respec of the following properties | 353613

| 8.Mo. | Facility Security

The amound due (o the Bank as on 23 02 2024 is Rs T0,93,234.04 [Rupees Seventy Lacs
Ninaty Three Thousand Two Hundred Thirly Four and Paise Four Only] with furlher infarest
untdl payrrsnt in full (hesainafter refarned 1o a5 "secunad debl’).

To secure the outstandings under the above said facilities, you have, Inter alia, creabed securnity
inkerestin respectof the fllowing properiesfassats

1: Term Loan Housing | Equitable Maortgage of Property Residental Dweling uni na, P-
110, on First Floar, Type-Liblity, Block-P, Alongwith Cpan Car
Parking Mo, P13 & PSE02, silualed in Wivek Vihar, Seclor-82,
Moidz, Distl. Gautam Budh Magar, LIP. Super Area of Flatis 1158
5g. FLie 107,820 sq. mir Duly allotted by the Moide Autharity
Fhrough Army Wallare Housing Onganizalion (AW H.OU)

We hereby call upon you to pay the entire amount of R, 5547552167 (Rupees Fifty Five Lakh
Forty Seven Thousand Five Hundred Fifty Two Rupess and Pakse shity Sevan Only) with
further interesl at the conlracted rate plus costs ncurred | 1o be incurred unll payment in full
withen 80 days (sixty days) from the data of this notice in defaull, bessdes exercisng other fghts of
tha Bank as avalable under Law, tha Bank is imnending to exercese any or all of the powers as
provided under secton 13(4) of the Sacurilization and Reconstruciion of Financial Assels and
Enforcement of Security Interest Act 2002 (hereirafier refarmed 1o as the Act). The details of the
sgoured asselsls intended to be enforced by the Bank, In the event of non-payment of securad
deblby you are as under
Equitable Mortgage of Property Residentlal Dwelling unit no, P-110, on First Floor, Type-
Uility, Block-P, Alongwith Open Car Parking Mo. P<13 & PS5-02. situated in Vivek Vihar,
Sector-82, Noida, Distt. Gautam Budh Magar, UP. Super Area of Flat is 1158 Sq. FL. ie.
107.620 sq. mir. Duly allotbed by the Moida Authority through Army Welfare Housing
Organization (A.W.H.0.}

Please take nobice thal in tarms ol seclion 13(13) of the said Act, you shall nol, aftar recaipt of this
nolice, transker by way of saie, lease or olherwisa (olhes than in the ordinary course of business)
any of the sscured assats abowve rafarmed Lo without priar wetlan congsend of the Bank.

Youare also put on robce that any contravention of this statutory injunctionrestraing, as provided
under the saidAct, isan offence. I for any reason, the secured assats are sold or lessed autinthe
ordinary course of business, 1he sale proceeds or moome realized shall be depositediremitted
withfto the Bank. You wil have 1o render proper acoountof such realzationfincoma

"We reserve our rights toenforce ofher secured assats

Please comply with fhis demand under this notice end avoid all impleasaniness. In case of non-
compliance, further neediul aclion will be resoried to, holding you lisble for all costs and
CoNsEqUENCas

Thiz natice is issued withou prejudice Lo tha bank laking legal actioen belare DRT/Caurl. a5 the
Gass may ba,

PUNJAB MATIOMAL BAMNK. Mr. D K SINGH, CHIEF MANAGER,
BO-N4E, Connaught Circus, Connaught Place, New Dalhi-110001

§.No.| Facility Security

1. Term Loan (Housingl Equitable Morigage of Immovable Property beaning addrass
'K-215, Second Floor, Block K, Vivek Vihar, Sector-82,
Nokda, Distl. Gautarm Buedh Nagar, U.P.- 201304

We heraby call upon you lo pay the amaount of Rs. 70,93,234.04 (Rupees Saventy Lacs Minety
Three Thouzand Two Hundred Thirty Four and Paise Four Only) with further interes! al the
condracted rate until payment in full withan & days (Sixty days) from the date of this nofice, In
default. besides exarcising ather rights of the Bank as available under Law, the Bank i mbending
o emarcise any ar all of he powers as providsd wder saclion 1H4) of the Secuntsalion and
Reconstruction of Financial Assels and Enfarcement of Sacurity Interest Act 2002 (hereinaftar
referred fo as "the Act”). The details of the secured asset's intended o be enfiorced by the Bank,
in the event of non-payment of secured debd by you are as under:

3.Mo. | Facility Security

t Term Loan (Housing) | Equitable Morigage of Immovable Properly bearing
address "K-215, Second Floor, Block K. Vivek Vihar,
Sector-B2, Moida, Distt. Gautam Budh Magar, U F- 201304

Yaour attention is henaby drawn nated fo provisions of sub-section (B of section 13 of the Actin
respect ofime available to vou redeem the secured assats,

Plemse iake notice that in temms of section 13(13) of the said Act, you shall not, afler recedpt of this
nabice, fransier by way of sale, kkase or olheratse (ather than in the ordinary course of business)
any of the secured azsels above relermad ko, withaul prior written consent ol the Bank.

o are also put on nodice that any contravention of this statutary inunchonrestraint, as provided
under the said Act, is an offence

IFfar any reason, the secured gssels are sold or leased cuf in the ordinary course of business, the
sale procaeds or mooma realised shall be daposiladiremillad withito the Bank. You will have b2
render proper account of such realisatonincome,

"We reserve ourrights toenforce other secured assels

Please comply with this gemand under this notice and awaid all ungleasaniness, In case of non-
compliance, furthar neadiul scion will be resored o, hoiding vou liable for all costs and
consequences. "This nolice & msued withoul prejudice o the bank taking keqgal aclion before
DRTCourt, asthe casemay be

*This nalice is issued without prejudice to the bank’s rights in fhe suitlifgation pending before
DRT/Courl Punjab National Bank,
Dedata. Ilinapphcable Chinf Manages, Authorised Officer

1. The financial results of the company have been prepared in accordance with Ind A% prescribed under Section 133 of the Companies Act 2013 (the Act) read
with the relevant rules thereunder and in terms of Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) regulations 2015.

2. The above Audited Financial results have been reviewed and recommended by the Audit Commitiee and approved by the Board of Directors at their mesting
at the corporate office held on 10 April 2024. The Statutory Auditor of the Company has carried out an audit of the above Fimancial Results of the Company
for the quarter and financial year ended March 31, 2024 in term of the Regulation 33 of the SEBI (LODR) Regulations, 2015 and have issued an unmodified
Independent Auditor's Report thereon

3. The above is an extract of the detailed format of Audited Financial Results filed with the Stock Exchanges under Regulation 33 of the SEBI (Listing and Other
Disclosure Requirements) Regulations, 2015, The full format of the Audited Financial Results are available on the websites of the Stock Exchanges i.e. www.
bseindia.com and www.nseindia.com. and on the website of the Company Le. www.gieslin.

Place; Dalhi

Date: April 10,2024

For Teamo Productions HQ Limited
(Formery Known as Gl Engineering Solutions Limited)
Mohaan Nadaar
Managing Director
DIN:03012355

f‘in.&i‘ﬁ:‘l‘%&.epeg.m
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E-AUCTION SALE NOTICE FOR SALE OF IMMOVAEBLE PROPERTIES UNDER THE SECURITISATION AND i
RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002

READ WITH PROVISO TO RULE 8 (6) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002

Motice is hereby given to the public in general and in particular to the Borrower (s} and Guarantor{s) that the below described
immovable property mortgaged/charged to the Secured Creditor, the Constructive §/ Symbolic / Physical possession of which

CERL R R R AR T T E-AUCTION
Magar, M. G. Road, Agra NOTICE

l el has been taken by the Authorised Officer of Canara Bank, Secured Creditor, will be sold on "As is where is",
Al Giobal Investments {Cyprus) PCC Limited [Acquirer) Al Darwin {Cayman) Limited (PAC) “As Is what is", and ‘“Whatever there is” for the recovery of dues to the Bank. as per Demand MNotice under Section 13(2)
Sd/- Sd- & further interest thereon, charges and cosls due to the Canara Bank, as detailed in the lable below.
Dt Aprl 11 2024 Mame & Address of Amaount due Description of 'L!ﬂl:t:f Reserve Price (Rs.) |
e Ll Borrowers & Guarantors |2 per notice (Rs.) Properties ssion | EMD 10% (Rs.) |

Branch: Bodla, Agra, Contact: Senior Manager, Branch Ph. No.- 7217037615

e-mail id: cb1441@canarabank.com, EMD Amount Alc No. 209272434, IFSC Code : CNRB0001441

Borrower- M/s B.N.Textiles, Prop Mr. |36,19,007.82 | EMT of Residential Property Situated at House no 8/316 Nala Bhairon, | © 52 [|2 ﬂﬂﬂf—
T EAM o P Ro D u CT I 'o N S H Q LI M ITE D Brahma Nand Sharma Sfo Shri Ram Prasad [as on 20 EE.E;E# Chhatta ward, Belanganj, Agra, Area- 173.07 Sq. Mir, in the name of Mr. E =
: : : - Sharma, Guarantor- Mr. Brahma MNand| * imemest Brahma Nand Sharma S/o Shn Ram Prasad Sharma, Bounded as: East 4
(Formely HE?: n ::f ﬁ:gﬁ_‘;g;gg&fﬂ[?ﬂ:g? Liméted ) Sharma Sio Shri Ram Prasad Sharma, Add. ﬂ{helaeffﬂ?_lnm | House of Others, West: Rasta Nikas &' Wide, North: House of Ram Babu, ;E ﬁ’z{l'zum
Registered office address: Corporate Office- 1308, Aggarwal Corporate Heights, Netaji Subhash Palace, New Delhi 110034 W toth S0P, Yok Thohon, “enen (e Soul “Ruse gt e x
Agiataeni il ms.l',';‘[ HWFE;EI ; 4},%:5&33 " ig?tﬂ:liu nrcral? E'E g IED'!I :,J@ fsti e e Borrower- WS Aqdum Malik Enginesring |58,08,524.88 | EMT of Residential Property N.N. No. 29146, Property No 3836 (New) &| © |1 59 50 5.
B LA el A L RN S AL D A Corporation, Prop- Parvej Maiik Sfoason 20022024| 3338 (Old) Situated at Mal Ka Bazar, Block 29, Chatta Ward Tehsil & | 5 | 'YaV
AUDITED FINANCIAL RESULTS FOR THE QUARTER AND YEAR ENDED MARCH 31,2024 Masruddin, Add. of both- 29/44 Mal Ka| +interesi & | Distt Agra, Area- 250,77 Sq. Mir., in the name of Mr. Parve] Malik Sia| 2 15.25.950/-
(All amounts in Lakhs (2), unless otherwise stated)| |Bazar Agra, Guarantor- Mr. Suhail Malik U"*%E’W”EEE {Late Shri Nasruddin, Bounded as: East: Property Parvej Malik, West: ; pilesty
: Slo Shamsuddinn, Add - H No. 2/48 Mal 0N | Property Hazi Arif, North: Gali and Property, South: Mal Ka Bazar Road | @
g - 1 ﬂmnumm Em!a:l ‘l’:ar Ended | Year Ended | | .. goxar Agra Forte Agra
1 Particulars 31.03.2024 | 31.12.2023 | 31.03.2023 | 31.03.2024 | 31.03.2023 . ;
ho. (Audited) | (Unaudited)| (Audited) | (Audited) | (Audited) Last Date & Time for receipt tender document: 26.04.2024 up to 5.00 PM
1_[Total Income from operations 1156069 13015.35] 37747.39| 46055.96) 8428591 Date & Time of e-auction: 29.04.2024 f’,‘i"" 11.30 AM to 12.30 PM
2 | Net Profit/{Loss) for the period (before Tax, Excaptional andior Exraordinary tams) | 460.69|  2507|  18530]  65002] 33060 (U eamonsion ot o TR dossiin sendh DR e SINCIRIER BF SEi0)
3 | Net Profit / (Loss) for the period before tax (after Exceptional and/or Extraordinary|  460.69 2587|  18530|  650.02| 33060 Name & Address of Amoun due Description of Hipa o) Reserve Price (R
itams) Borrowers & Guarantors as par pofica (Rs.) Properties e |EMD 10% (Rs.)
4 | Net Profit / (Loss) for the period after tax (after Exceptional and/or Extracrdinary 346.62 19.43 142 96 488.30 288,26 Branch: Kamla Nagar Byepass Road, Agra, Contact: Manager, Branch Ph. No.- 8193097161
items) e-mail id: ch4937@canarabank.com, EMD Amount Alc No. 209272434, IFSC Code : CNRB0004937
5 | Total Comprehensive Income for the period [Comprising Profit/ (Loss) for the period 346.62 19.43 142.96 488.30 288.26| | Borrower- 1. Shri Pavan Sharma Sio 9,37,155.37 | House no. 113, Khasra No. 521 situated at Anupam City Phase-2, Village | & .Egﬁ ﬂﬂm
(after tax) and Other Comprehensive Income(after tax)] Sri Prem Chandra Sharma, Add.- 73, |35 on 10.04 2024 | Pathauli, Tehsil and Distt. Agra, Area- 41.78 Sq. Mir,, in the name of Sr Pavan | .2 ol
6 | Paid up equity share capital (Face value of the sharg shall be indicated) 8612.20| B612.20] 3A26.19] BR12.20| 362619 ?Eé”n ﬂ.m %ﬂ:‘hg:g}gegnmﬂn?:dsﬁgﬁ d intt ﬁ Other ghaima 5o Ljrisﬁrem Gféandrg ﬁharms TPEIH; l;rem1 :Iﬂhaﬁﬁ Ezhtf;?ww_ﬁég _EI___.E. 69,500/-
. . f E E = : i Xp. Ihemaan | n dffnd, boundad a3 Edsl- FIol M. : sl- . Wwl
7 uther_ gauity err::lcmng Revaluation Reserves 1985.62 76.11 178.64 2003.42 178.64 Mohan Lal Sharma. Add.- H.No.101, Road, North- Plot No. 112 South- Plat No. 114 o
8 | Earning per Equity Share: Gwalior Road Maulakha Sadar Bazar
Equity shares of par value Re 1 each Post Pratap Pura, Agra Guarantor-
(EPS for three and nine months ended periods are not annualised) Shri Upendra Kumar Sio Sr Sant
(a) |Basic (in Rs.) 0041]  0002]  0394]  0057]  0.790f | Cuman, ACa- TAOS2, Shaneed
(b) | Diluted (in Rs.) 0000]  0002|  0.394]  0057]  0.790| Ll\2gar-3. PostSadar BazarAgra
Notes: Branch: Karkunj, Agra, Contact: Manager, Branch Ph. No.- 9412752131

e-mail id: cb19456@canarabank.com, EMD Amount Afc No. 209272434, IFSC Code : CNRB0019456

1. 5mt Geeta Devi Wio Shri Manaoj Kumar,
Add.- H No 60/3 Renuka Bagh Kamila Nagar
Dayalbagh Agra, 2. Sri Manoj Kumar Sia Sri |
Bhagwan Singh, Add- H No 60v3 Renuka
Bagh Kamla Nagar Dayalbagh Agra

+ inerast &

Ihenean

18,73,074. 33:‘ immaovable Proparty at Khasra No, (Min) 215, Part of Private Plot No. 33, Kiran
a2 o 10,04 2024 | Town, Village Kalwari, Tehsil & Distt. Agra, Area- 65.70 Sq.mL, Property in the
i name of Mrs. Geeta Devi Wia Mr.Manoj Kumar, Bounded as: Eas: Plot No 34,
Other Expenses | West- Part of Plot Mo 33, North- 7.62 mir wide road, South- Plot No 32

11,42,000/-
1,14,200/-

Sym bolic

Last Date & Time for receipt tender document: 18.05.2024 up to 5.00 PM
Date & Time of e-auction: 20.05.2024 from 11.30 AM to 12.30 PM
(With extension of 5 min. duration each till the conclusion of sale)

Place : Agra Date : 12-04-2024

For details terms & conditions of the sale please refer the Canara Bank's website www.canarabank.com or may contact
the related branch office during office hours on any working day. Authorised Officer reserve the right to cancel the
auction at any peint of time. For more information contact Mob No. 8077491252, 8439789152,

Authorised Officer

New Delhi
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NOTICE

Notice is hereby given that | We Ashok Gupta, have lost the following share certificate of
Himadri Speciality Chemical Ltd (Formerly known a5 Himadri Chernicals & Industries
Limited) and applying to the Company forissue of duplicate share certificates;

Falio No.| Certificate No. No. of Shares | Distinctive Number

| | From | To

0010304 | 002913501 | 002913600 | 100

GI03818 | 0010390 | 002922101 | 002922200 | 100
0023831 004266201 | 004266300 100

The public is hereby wamed against pwrchasing or dealing with the above share
cartificates i any way and any person (s) who has any claim in respeci of these shares,
must lodge such claim with the Company at its Registered Office at 234, Netaji Subhas
Road, Bth Floor, Suite Mo. 15, Kolkata- 700 001, within 21 days from the dale of this
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THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT
CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. NOT FOR RELEASE, PUBLICATION
OR DISTRIBUTION DIRECTLY OR INDIRECTLY, OUTSIDE INDIA. INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE
STOCK EXCHANGES IN COMPLIANCE WITH CHAPTER Il OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND

DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (*SEBI ICDR REGULATIONS").
PUBLIC ANNOUNCEMENT

D)ING | BUILDERS

(Pleaze use this
R Code to view this
Draft Red Herring Prospeclus)

DEEPAK BUILDERS & ENGINEERS INDIA LIMITED

Our Gompany was onginally incorporated as 'Deepak Builders & Engineers India Private Limited', a private imited company under provisions of the Companies
Act, 2013, pursuant to a certificate of incorporation dated September 11, 2017 issued by the Registrar of Companies, Central Registration Centre on behalf of
Jurisdictional Registrar of Companigs. Our Company then acquired the business of M/'s. Deepak Builders, a partnership firm, vide a Business Takeover
Agreement dated March 1, 2018, Subsequently, our Company was converted into a public imited company pursuant to 2 special resolution passed by our
shareholders at an extraordinary general meeting held on May 25, 2022 and a fresh certificate of incorporation dated October 12, 2022 was issued by the
Reqgistrar of Companies, Delhi, recording the change in the name of our Company to "Deepak Bullders & Engineers India Limited' For details in relation to the
changes in the registered office of our Company, please see “Histary and Certain Corporate Matters- Changes in the Registered Offfce” on page 231 of the
Draft Red Herring Prospectus dated April 09, 2024 (“DRHP™) filed with Securities Exchange Board of India (“SEBI™) on April 11, 2024,

Corporate Identity Number: U45309DL2017PLC323467
Registered Office: Ahluwalia Chambers, 1st Hoor, Plot Mo. 16 &17, Local Shopping Centre, Madangir, near Pushpa Bhawan, South Delhi,
Mew Delhi - 110 062, india. Corporate Office: Near Lodhi Club, Shaheed Bhagat Singh Nagar, Ludhiana - 141 012, Punjab, India
Contact Person: Anil Kumar, Company Secretary and Compliance Officer;
Tel.: +91 98759 09242; E-mail: investori@deepakbuilders.co.in; Website: www.deepakbuilders.co.in

INDIA LIMITED

OUR PROMOTERS : DEEPAK KUMAR SINGAL AND SUNITA SINGAL

INITIAL PUBLIC OFFERING OF UP TO 14,400,000 EQUITY SHARES OF FACE VALUE OF 7 10 EACH ("EQUITY SHARES™) OF DEEPAK BUILDERS &
ENGINEERS INDIA LIMITED ("OUR COMPANY" OR THE “ISSUER”) FOR CASH AT A PRICE OF ¥ [+] PER EQUITY SHARE (INCLUDING A SECURITIES
PREMIUM OF ¥ [+] PER EQUITY SHARE) ("OFFER PRICE") AGGREGATING UP TO ¥ [=] MILLION COMPRISING A FRESH ISSUE OF UP TO 12,000,000
EQUITY SHARES AGGREGATING UP TO % [+] MILLION BY OUR COMPANY (“FRESH ISSUE") AND AN OFFER FOR SALE OF UP TO 2,400,000 EQUITY
SHARES AGGREGATING UP TO ¥ [=] MILLION (“OFFERED SHARES") BY THE SELLING SHAREHOLDERS, COMPRISING UP TO 2,160,000 EQUITY
SHARES AGGREGATING UP TO % [+] MILLION BY DEEPAK KUMAR SINGAL AND UP TO 240,000 EQUITY SHARES AGGREGATING UP TO ¥ [«] MILLION
BY SUNITA SINGAL (COLLECTIVELY THE “SELLING SHAREHOLDERS" OR "PROMOTER SELLING SHAREHOLDERS™), ("OFFER FOR SALE™, TOGETHER
WITH THE FRESH ISSUE, THE "OFFER"). THE OFFER WILL CONSTITUTE [+] % OF OUR POST-OFFER PAID-UP EQUITY SHARE CAPITAL

THE FACE VALUE OF THE EQUITY SHARES IS ¥ 10 EACH AND THE OFFER PRICE IS [=] TIMES THE FACE VALUE OF THE EQUITY SHARES. THE PRICE
BAND AND THE MINIMUM BID LOT WILL BE DECIDED BY OUR COMPANY IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGER AND WILL BE
ADVERTISED IN ALL EDITIONS OF [+] (A WIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER), ALL EDITIONS OF [+] (A WIDELY CIRCULATED
HINDI NATIONAL DAILY NEWSPAPER, HINDI BEING THE REGIONAL LANGUAGE OF NEW DELHI, WHERE OUR REGISTERED OFFICE IS LOCATED), AT
LEAST 2 (TWO) WORKING DAYS PRIOR TO THE BID/OFFER OPENING DATE, AND SHALL BE MADE AVAILABLE TO THE STOCK EXCHANGES, FOR THE
PURPOSE OF UPLOADING ON THEIR RESPECTIVE WEBSITES IN ACCORDANCE WITH THE SEBI ICDR REGULATIONS

In case of any revision in the Price Band, the Bid/ Offer Period will be extended by at least 3 (three) additional Working Days after such revision in the Price
Band, subject to the Bid/Offer Period not exceeding 10 (ten) Working Days. In cases of force majeure, banking sitrike or similar circumstances, our Company
may, for reasons to be recorded in writing, extend the Bid / Gffer Period for a minimum of 3 (three) Working Days, subject to the Bid! Otfer Pariod not exceading
10 {tem) Working Days. Any revision in the Price Band and the revised Bid' Offer Period, if applicable, shall be widely disseminated by notification to the Stock
Exchanges, by issuing a public notice, and also by indicating the change on the website of the BRLM and at the terminals of the Members of the Syndicate and
by intimation to Designated Intermediaries and the Sponsor Bank, as applicable,

This Offer is being made in tarms of Rube 19(2)(b) of the SCRR read with Regulation 31 of the SEBI IGOR Regulations. The Offer is being made for at least 25%
of the post-Offer paid-up Equity Share capital of our Company. This Offer is being made through the Book Building Process in accordance with Regulation 6{1)
of the SEBI ICDR Reguiations wherein not more than 50% of the Offer shall be available for allocation on a proportionate basis to Qualified institutional Buyers
(“00Bs" and such portion the “QIB Portion™), provided that our Company in consultation with the BRLM may allocate up to 60% of the QIB Portion 1o Anchor
Investors on a discretionary basis in accordance with SEBI ICDR Regulations (“Anchor Investor Portion™). One-third of the Anchor Investor Portion shall be
reserved for domestic Mutual Funds, subject to valid Bids baing received from the domestic Muteal Funds at or above the Anchor Investor Allocation Price
Further, 5% of the QIB Portion (exciuding the Anchor Investor Portion) shall be available for allocation on a proporticnate basis to Mutual Funds only, and the
remainder of the QIB Portion shall be available for allocation on a proportionate basis to all QIB Bidders {other than Anchor Investors), including Mutual Funds,
subject to valid Bids being received at or above the Ofer Price. Further, not kess than 15% of the Ofer shall be available tor allocation on & proportionate basis
to Non-Institutional Bidders out of which (a) one third of such portion shall be reserved for applicants with application size of more than T 0.20 million and up
to ¥ 1.00 million and (b) two-third of such portion shall be reserved for applicants with appfication size of more than ¥ 1.00 million, provided that the
unsubscribed portion in either of such sub-categories may be allocated to applicants in the other sub-category of Non-Institutional Bidders and not less than
35% of the Offer shall be available for allocation to Retail Individual Bidders in accordance with the SEB| ICDR Regulations subject 1o valid Bids being received
at or above the Offer Price. All Potential Bidders, other than Anchor Investors, are required to participate in the Offer by mandatorily utiising the Application
Supported by Blocked Amount ("ASBA™) process by providing details of their respective ASBA Account (as defined hereinafter) and UFI 1D in case of LIPI
Bidders using the UPI Mechanism, as applicable, pursuant to which their corresponding Bid Amounts will be blocked by the Self Certified Syndicate Banks
(“SCSBs™) or by the Sponsor Banks under the UP Mechanism, as the case may be, o the extent of respective Bid Amounts. Anchor Investors are naot
permitted to participate in the Offer through the ASBA process. For details, see “Offer Procedure™ on page 385

This public announcemant is being made in compliance with the provisions of Regulation 26(2) of the SEBI IGDR Kegulations to inform the public that owr
Company is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvals, market conditions and other considerations,
to an undertake initial public offering of its Equity Shares pursuant to the Offer and the has filed the DRHFP dated April 9, 2024 with SEBI on April 11, 2024,
Pursuant to Regulation 26(1) of the SEBI ICDR Requlations, the DRHP filed with SEBI shall be made available to the public for comments, if any, for a period of
at least 21 days, from the date of such filing by hosting it on the website of SEBI at www. sebi.qov.in, Stock Exchanges i.e.. B5E at www bseindia.com and NSE
at www.nseindia.com, the website of the Company at www.deepakbuilders.co.in and the website of BRLM, i.e. Fedex Securities Private Limited at
wiw, fedsec.in. Our Company hereby invites the members of the public to give their comments on the DRHP filed with SEBI with respect to disclosures made
in the DRHF The members of the public are requested to send a copy of their comments to SEBI, to the Company Secretary and Compliance Officer of our
Company and the BRLM at their respective addresses mentioned below. All comments must be received by SEBI, and our Company and Company Secretary
and Compliance Officer of our Company and the BRLM in relation to the Offer on or before 5.00 p.m. on the 21st day from the aforesaid date of filing of the
DRHP with SEEI

Investments in equity and equity-related securities invoive a degree of risk and investors should mot invest any funds in the Offer unbess they can afford to take
the risk of losing their investment. Investors are advised to read the risk factors carefully before taking an investment decision in the Offer. For taking an
investment decision, investors must rely on their own examination of our Company and the Offer, including the risks involved. The Equity Shares in the Offer
have not been recommended or approved by the Securities and Exchange Board of India (“SEBI"), nor does SEBI guarantee the accuracy or adequacy of the
contents of this DRHP specific attention of the investors is invited to “Risk Factors " on page 36.

Any decision to invest in the Equity Shares describad in the DRHP may only be made after the Red Herring Prospectus ("RHP™) has been filed with the RoC
and must be made solely on the basis of such RHP as there may be material changes in the RHP from the DRHP The Equity Shares, when offered through the

RHP are proposed to be listed on the main board of the Stock Exchanges.

BOOK RUNNING LEAD MANAGER (BRLM)
KFIN TECHNOLOGIES LIMITED

(formerly known as KFin Technologies Private Limited)

REGISTRAR TO THE ISSUE

KFINTECH

«=iIBRFIRIREENR TRAARNRBRTrFrOENMETION

FEDEX SECURITIES PRIVATE LIMITED
Address: B 7, 3rd Floor, Jay Chambers, Dayaldas Road,
Vile Parle (East), Mumbai, Maharashtra - 400 057, India
Tel: +91 81049 85249

Email: mb@fedsec.in

Investor Grievance Email: mb@fedsec.in

Website: www.fedsec.in

Contact Person: Saipan Sanghvi/ Prashant Patankar
SEBI Registration No: INMODD010163

Address: Selenium, Tower B, Plot No. 31 and 32
Financial District Nanakramguda, Senlingampally
Mandal Hyderabad 500 032 Telangana, India

Tel: +91 40 6716 2222

Contact Person: M. Murali Krishna

Website: www. kfintech.com

E-mail: deepakbuilders.ipo@kfintech.com

SEBI Registration No.: INRODDDD0221

Investor Grievance E-mal; einward ris@kfintech.com

All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed fo them in the DRHF

For Deepak Builders & Engineers India Limited

On behalf of the Board of Directors

3d/-

Place : New Delhi Anil Kumar
Date : April 11, 2024 Company Secretary and Compliance Officer

Deepak Bullders & Engineers India Limited is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvals, market
conditions and other considerations, to undertake an initial public offering of its Equity Shares and has filed the DBHP with SEBI on April 11, 2024, The DRHP
shall be available on the website of SEBI at www. sebi govin, Stock Exchanges i.e., BSE at www bseindia com and NSE at www.nseindia com, Company at
www deepakbuilders.co.in and the website of BRLM, i.e. Fedex Securities Private Limited at www.fedsec.in. Any potential Bidder should note that investment in
equity shares involves a high degree of risk and for details relating to such risk, see the section titted "Risk Factors” on page 36 of the DRHP Potential Bidders
should not rely on the DRHP filed with SEBI for making any investment decision. The Equity Shares have not been and will not be registered under the ULS.
securities Act of 1933, as amended (the "U.5. Securities Act™). and may not be offered or sold within the United States except pursuant to an exemption from.
or im a fransaction not subject to, the registration requirements of the L1.5, Securitieas Act and applicable U.5. state securities laws. Accordingly, the Equity
Shares are only being offered and sold outside the United States in ‘olfshore transactions’ in reliance on Regulation S the U5, Securities Act and the applicabile
laws of the jurisdiction where such offers and sales ocour
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SCHEDULE I

FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF TRIKALP LAMINATES INDIA PRIVATE LIMITED
1. [Name of Corporate debtor Trikalp Laminates India Private Limited
2. | Date of Incorporation of Corporate Person | February 10,2017
3. [Authority Under Which Corporate Person is | Registrar of Companies - Delhi
Incorporated/ Registered
4. | Corporate Identity Number / Limited Liability | U20219DL2017PTC312696
Identity Number of Corporate Person
5. [Address of the registered office and Principal | House No.22 1% Floor Block F, Pkt.-22, Sector 3,
Office (If Any) Of Corporate Person Rohini, North West, Delhi, India, 110085
6. | Insolvency commencement date in respect of | April 09, 2024
corporate debtor
7. |Estimated date of closure of insolvency |October 06, 2024
resolution process
8. [Name and registration number of the|Ms. Shalu Khanna
insolvency professional acting as interim | Reg. No.:
resolution professional IBBI/IPA-001/IP-P00917/2017-2018/11523
9. | Address and e-mail of the interim resolution | Address: A-16/9, Vasant Vihar, New Delhi-110
professional, as registered with the Board 057, India. E-Mail: SKHANNA@LLCA.NET
10.|Address and e-mail to be used for|Address: Luthra & Luthra Restructuring and
correspondence with the interim resolution | Insolvency Advisors L

professional A-16/9, Vasant Vihar, New Delhi-110057, India
E-Mail: TLIPL.RP@LLCA.NET
11. | Last date for submission of claims April 23, 2024

12. | Classes of creditors, if any, under clause (b) of | NA
sub-section (6A) of section 21, ascertained by
the interim resolution professional

13. | Names of Insolvency Professionals identified to | NA
act as Authorised Representative of creditors in
a class (Three names for each class)

a) Relevant Forms and NA
b) Details of authorized representatives
are available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement

Rf a_lc‘%p%a;i insolvency resolution process of the Trikalp Laminates India Private Limited on
ril 09, X

The creditors of Trikalp Laminates India Private Limited, are hereby called upon to submit their

claims with proof on or before April 23, 2024 to the interim resolution professional at the address

mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other

creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice

of authorised representative from among the three insolvency professionals listed against entry

No.13 to act as authorised representative of the class [sFecify class] in Form CA.

Submission of false or misleading proofs of claim shall attract penalties. Sd-

Date : April 11", 2024 (Shalu Khanna)

Place : New Delhi Interim Resolution Professional
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